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ORDER
PER SONJOY SARMA, JM:

This appeal filed by the assessee pertaining to A.Y. 2012-13 is directed against
the order passed u/s 250 of the Income-tax Act, 1961 by the 1d. CIT(A), Guwahati-2
dated 13.08.2018.

2. At the outset, the 1d. counsel for the assessee submitted that in the instant appeal, the
impugned order is an ex-parte and the assessee failed to get sufficient opportunity to give
the submission and filed relevant documents in support of its grounds raised before Id.
CIT(A). Accordingly, prayer was made before this Tribunal to restore all the issues in the
instant appeal to the Id. CIT(A) for fresh adjudication.
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3. The 1d. DR was fair enough in not raising any objection if the issue raised in this
instant appeal is restored to 1d. CIT(A).
4. We have heard the rival contention and perused the record placed before us. From

perusal of the impugned order, we find that there was no appearance on behalf of the

assessee before the 1d. CIT(A) and the impugned order was passed ex-parte.

5. We, therefore, considering the prayer made by the 1d. counsel for the assessee and no
objection being raised by 1d. DR restore all the issues in the instant appeal to the 1d. CIT(A)
for fresh adjudication and to pass a speaking order after considering the submission as well
as relevant document to be filed by the assessee being provided adequate opportunity to
decide matter in accordance with law. It is also clear that the assessee remain vigilant and
file necessary document if it necessary in support of its grounds of appeal and should not

take any adjournment unless otherwise required for reasonable cause.

6. In the result, the appeal of assessee is allowed for statistical purpose.

Order is pronounced in the open court on 01.08.2022.
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